Customer’s Goods Clause

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of
the Policy and endorsed hereon, that the insurance by this Policy extends to cover goods
belonging to the Insured’s customers, purchased but not delivered or temporarily in the custody
of the Insured for alteration, repair or renovation or other purposes at the Premises insured
insofar as such goods are not otherwise insured under any other insurance policy.

The indemnity provided herein shall be subject to the limit of indemnity as specified in The
Schedule.



